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Hon'bla Shri C.3. Roy. Wefnber(J)

Hon^ble Shri P,T. Thiru\/enqadara. f1ember(A!^

Shri Sant Ram Tyagi
S/o Ghan Shyam Tyagi
Junior Scientific flssistant-I
Quality Assuanance Establishment Metals,
Ordnance Factory, Muradnagar
District Ghaziabad -201206
(Utterpradesh)

By Advocate Shri R L Sethi

. r

...Applicant

Versus
Union of India Tfaipaugh

1. Director-General
Quality Assurance^
ministry of Defence,
Department of Defence Production
New Qielhi - 110011. ^

2* Shri K.B* Dasgupta
Sr. Scientific Asst,
Collegtorate of Quality Assurance (metals)
Ishapore(U.B.)

3. Shri Jain Singh
Sr. Scientific Assistant
Collectorate of Quality Assurance(metals)
muradnagar
Distt. Ghaziabad - 201206,

• ..Respondents

By Advocate m.rs Pritima Kumar Gupta

ORDER

Hon'ble Shri P,T, Thiruvenqadam. metnberYAi)

1. The applicant was appointed as Junior Scientific

Assistant Grade-I Scale Rs,425-7D0(pre-rev/isad) as a

direct recruit in the Inspectorate of metals, Katni

with effect from 17,8.77. It is stated by the applicant

that respondents No.2 and 3 are departmental promotees

to the post of Junior Scientific Assistant and the same

uere promoted with effect from 18.10.1977 and 29.12.1977

respectively. The r esponde/its issued S.P. Roll of Junior

Scientific Assistants Brade I and it was noted tby the

applicant that a number of promoties who had joined

^he department subsequent to the applicafltfs date of
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joining hav« been shown as senior to hia. Aggrieved
by this the applicant eubaittsd a petition dated 31.5,84
and it was rejected by the Director General cf Inspectien
en 25.5.85. Not satisfied with the reply the applicant
further repreeented on 4.2.86. But hie representation
was withheld end it was gdvised by a letter dated

9.4.86 which reads as unders*

•Referene. your letter *o.*on-688/c/cai date. 04.2.8S.

rnat the criteria for proeotion i.e. the eathod of
prescribed in the Recruitment Rulesuhich are etatutcry in nature, are f™ed in

rno°+ proviso to Article 309 of the
crUeMa"'ih°;ia J."'
P«t 11? of i "ofMn^Ing prcwotlon. As per
"it

Shrl''sH''?Cio?'f *"• "'""on eubaUte. byI r r are against the provisions of tha
ln.lvi.ual aay be Inforaa. accor.ingly.

Thla ccunloation uaa pasaad on to the applicant by
hla Innaeiata auperior au»borltl.a by a latter bata.
6.6.86. The applioant aobelttab a furthar rapraaantatlon
batad 23.S.B7 to which no reply haa baan racalvab ae W
hy hi.. Thla OA haa bean flleb with the following

hi order dated 6.6.1986be set aside being void and illegal
rules providino for a

judicial dictum be declared null and void;

^^li ®PPiio®nt be assigned seniority
iiz s^nflrft ^^® -®oi®'oS iu^icUrilctum
detiriinirin th2 ! ®? ®^®*'® ••rvice be-eternined on the basis of continuous efficiation.
H ®PPlicant be pronoteb to the na.f
(P^?.e°vl.,%j"rro:'rha"Si?a*:?':?:"i.8fji,J;;«''-»''<>Vlt. Raapondenta *o.2 A3 ware pronoteb "1

I'ina^Slii^JSifP^iiJIR'̂ J'̂ arantaJ^oon.ajj.ntial

.3/-



-3-

2. Ua nota that the rapreaantationa of tha applicant
waa diapoaa^ of by a lettar dated 6»6«86(Annaxura I)

and further rapreaentation cannot ba taken aa a fraah

cauaa of action. In AIR 1990 SC 10(SS RatMr# State

of RP) it haa bean held that repeated unsuccaaaful

rapreaantationa not provided in the law do not

enlarge the period of limitation. It waa further
>

held that repeated rapreaantationa and manoriala

l|a the Preaidant etc. do not extend limitation.
alao aaa from the record that thia OA waa

filed only An 5.9.88 i.e. after lapae of more than

two years after the diapoaal of the rapreaentation

vide respondent* a lettar dated 6.6.86. This is barred
A

by limitation and hence thia Oft is not maintainable.

3. The respondenta have stated in the reply that

aenioriiby has'beep-arranged aa per CPRO 73/73 which

were the extent inatructiona applicable At that time.

The learned counsel for the reapondenta mentioned

acreaa the bar during mm- rnei^iirtiiant seniority have

been changed aubaequent to 1979. But in view of the

grounds of limitation on which thia OA is being

diaallowedy we do not propose to go into other aapecta .

Thia OA is dismissed accordingly. No coats.

(p.T.THlRUVENGAOAn) (C./.ROY) f
(1ember(A} ndeber(3)

tCP


